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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAQ 

04. 1148/93 
04.1149/93 
OA.1150/93 & 
04.1151/93 	 date of decision 

Between 

Be Gangadhar 	(oA.1148/93 
Md. Jaharigir Pasha (A.,1149/93 
J. Rams Swamy004.1150/93) 
Sk. Akbal Pasha 	(OA.1151/93) 	: Applicants 

and 

1. The Telecom District Engineer 
Dept. of Telecommunications 
Karimnagar District 
Karimnagar 500 001 

2. The Sub Divisional Officer 
Telecom, Jagtial Sub-Division 
Dept. of Telecommunications 
Jagtial, Dist. Karimnagar 505327 

and 

1. The Telecom District Engineer 
Dept. of Telecommunications 
Karimnagar District 
Karimnagar 505001 

? oaIba..? 'hpjr1rnaar 3u5•3i vision 
Dept. of Telecommunications 
Karimnagar 5050011 

Counsel for the applicants 
(in all the OAs) 

Counsel for the respondents 
(in OA.1148, 1150 of 93) 

Common respondents in 
04.1148/93 0  04.1150/93 & 
04.1151/93 

Respondents in 04.1149/93 

P. Natjeen Rao, Advocate 

N.V. Ramana, Addi. Sc for 
Central Government 

Counsel for the respondents 	: N.R. Devaraj, Senior SC 
(in OA.1149 & 1151 ot 93) 	 fnr ronFo, r......a. 

CORAM 

HON. MR. JUSTICE V. NEELAhRI:aA& VICE CHAIRMAN 

ION. FIR. P.T. THIRUVENGADAM, MEMBER CADMINISTRATION) 



Judgement 

( As per Hon. fir, P.T. Thiruvengadam, fleinber (Admn. ) 

Heard Sri P. Naveen Rao, learned counsel for the 

applicants in all the Ohs and Sri N.U. Ramana, learned 

counsel for the respondents in Os 1148, and 1150 of 93; 

and Sri N.R. Devaraj, learned counsel for the respondents 

in Ohs 11149 & 1151 of 93. 

2. 	All these applicants claim that they were engaged as 

Casual Labours for various periods mentioned in the respect-

ive Ohs. These Ohs have been riled for a direction to the 

respondents to restore their names in the muster rolls with 

all consequential bane fits like increments, $4-eanctal and 
14L- 

leave 
11 
as admissible to the temporary employees. 

3.' 	In view of the plead daerrlc'c'-n_1--- - 
.cueu zz-Z-11993 of the Chief General Manager, Telecom, the 

following order is passed 
-. 	 or,uu.LO ce considered for 

grant of temporary status as per the scheme evolved by the 

Department in pursuance of the directions given by the 

4. 	The Ohs are ordered accordingly at admission stage. 

No costs. 	
\ 

0 

(P.1. Thiruvengadam) 	 (v. Neeladri Rao) 
Nember(Rdmn) 	 Vice Chairman 

Dated 	Sept. 16, '93 
Dictated in the Open Court 

To  
1 • The Telecom District Engineer, Eept.of Telecommunications, 

Kar.imnagar Dist. Karinrnagar-1. 
sk  The Sub Divisional Officer, Telecom, 

Jagitia.l Sub Divisioj, tpt.of. Telecommunications, 
Eagtia]. , Karimnagarist.327. 

The Sub Divisional Officer, Telecom, Karimnagar Sub-Division, 
tpt.of Telecommunications, Karimnagar-1. 

One copy to Mr.P.Naveen Rao, Advocate, CAT5JIvd. 
6. ont COP? to MrdLa.tevLe3, Sr.038C.CkT.Hyd. 

kc Snri, c Wjô 
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CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBurJ,Aj 
HYLERABAD BENCH AT HYDERABAb 

THE HON'ELE MR.JTJSTICE V.NEELADRI MO 
VICE CHAIP1T 

71 
N 

THE HON'BLE MR.4.B.PORTPJ :MENBER(A) 

THE HON'BLE MR4.C}jjJ.qjyJjp REDDY 
- 	ffiEMBER(JTJIL) 

THE HON'BLE MR.P.T.TIRNGAnPJ.M(A) 

Dated: tb--1 -1993 

ORDEWJUWMENT; 

H .A ./R.A ./C. A No 

in 

I%l; ti \1 	I  

pvm 

Adrlit44d and Interim directions 
issue 

Allow d. 

Disposed of widirectioijs 

Dismibsed as withdrawn 	- 
rsmJ/ssed for default. 

Reie/tec/Ordeteth 
No Jrder as 	cost's. 	- 

4__._.:i..0 Lrita 	a4 as_..k 
Dontsi Adminis&atiyg T,iI$anal 

PESPATC}j 

7z3-I OCT 1993. 
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